
IN THE CENTRAL ADMfl4 ISTRAT WE TRIBUNAL : HYD ERAS AD BENCH 

AT HYDERABAD 

O.A.Ne.383/92 	 Date of Order: 23.9.1993 

BE1sEEN: 

N .Rarnesh 
	 .: 	Applicant. 

A N D 

1. lain of India rep, by 
its income Tax Officer, 
Income Tax Office, 
Central Circle; I, 
Hyderabad. 

2, The Chief Commissioner of Income 
Tax, AS., Hyderabad. 

3. Deputy Commissioner of 	- 
Income Tax (Admit1  )flriief 
Commissioner of 21U Tax, 
A.?., Hyderabad. 

4, The Deputy Sec cc tary (M ,.vn) 
Central Board of Directorees, 
New Delhi. 	 •• Respondents. 

Counsel for the Applicant 	.. Mr,2.Sudhakar Reddy 

Counsel for the Respondents 	.. Mr.N.R.Devraj 

CORAM: 

HON'BLE SHRI A.B.GORmI ; MEMBER(ADMN.) 

HON'BLE SHRI T .CHANDRASEKHARA RmDI : MElt ER (a UD L.) 
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Order .f the DjviSisa Beach delivered by 

Hn'ble Shri A.30 0.rthi, Member(Mmrit.). 

Is this applicati.a the grievasce .f the 

applicant is against the refusal by the resp.*deats 

to re-engage him as a Cotingent emplsyee and also 

abserb him regularly in service. He filed O.A.250/88 

which was disp.sed of on 28.2.1990 with a directisa 

to the respeadeats to csasider the case of the 

applicant in accprdaace with the schemeprepaW by 

the departmeAtj in pursuaace.sf the directhas given by 

the Supreme Ceurt in AIR 1988 SC 517 (U.P.Iac.rne Tax 

Departu eat csatingeat Paid Staff Welfare Asssciati•a 

Vs. unism of India). The respsadeats appr.ached the 

Supreme Ceurt by means of Special Leave Petitisa (civil)a 

Ns.16374/90. After hearing the c.uasel the Supreme 

Csurt reiterated tiat the case of the applicant in OA 

sheuld be ceasidered in acc.rdaace with the scheme 

prepared by the Guverament. 

2. 	Nstwithstaading the af.re-said 2 judgerneats )  

the respndeats, acc.xtiag to the applicantdid net 

cnsider his caSe. He, theref.re, filed CP,5/91 which 

was dispssed of by an •rder dated 26.2.1992. Relevant 

para there.-frem is repr.duced bel.w ;- 

"Mr.N.Bhaskara Rae pr.Øucedbef.r us 
a cspy .f the srder dt. 31.10.1991 
(it sheuld actually read as 31.1.1992) 
issued by the Income Tax Officer, Central 
Circle I, Hyderabad. The said erder makes 
it clear that the applicant had been cs-
sidered in the light of Supreme csurt 
decisisa for regularisatisa of services, 
As seen from the said erder he is at 
f.uad suitable for regularisati@n of 
services," 
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3. 	The same order dt. 31.1.1992 issued by 

the Income Tax Officer, Central Circle I, Myderabad 

has now been impugned by the applicant in the present 

O.A. before us. A perusal of the memo dated 31.1.1992 

would clearly indicate that i*empliance with the 

orders passed by this Tribunal and als. the Supreme 

curt, the respondents did consider th case of the 

applicant for his re-engagement and regularisatifl. 

After considering his case the c.mpetefl authority 

decided neither to re-engage him nr to regularise 

him)rnaialy because the applicant's coniuct and behaviour 

during his previ.us  engagement was ftund to be net 

satisfactory. As the applicantS conduct and behaviour 

was found to be n4 UrtS the mark, 4!e cannot c•me to 

the conclusion that the respondents irnpr.perly. or 

irregularly decided not to reengage the applicant. 

As the respondents did comply with the judgement. 

of the Tribunal in QA.259/88 and also •the •rder of 

the Supreme Court in SLP.,16374/90, we are of the view 

that the present CA is not maintainable a4all. 

4. 	In view of the above the OA is dismissed. 

There shall be no •rder as to costs. 

—" 
(T.CHhNDRASEXHèRA Rtfl) 	(A.B.GORTH(j) 

Smber(Judl.) 	 Member(Adma.) 
/ 

Dated: 23rd September, 1993 

- (Dictated in Open Court))L__rt 

To 	sd  
The Income Tax Off icer, Union of India, 

Income Tax Office, Central Circle I,Hyderabad. 
The Chief Commissioner of Income Tax, A.P.Nyderabad. 
The reputy commissioner of Income Tax (Admn..) chief Cornmissionei—

of Tax, A.P.Hyderabad. 
The tputy Secretary (Ad.vIII) Central Board of Directorees, 
New rlhi. 

5. One copy to Mr.B.Sudhakar Reddy, Advocate, CAT.Hyd. 
One copy to Mr.N.R.Devraj, Sr.CGSC.CAT.Hyd, 
One copy to Library, CAT.Hyd. 

8.One spare copy. 
pvm 



TYPED BY 

CHECID BY 	 APPRO 

IN THE CENTRAL ADMINISTRATIVE TRI 
- HYLEPABAD BENCH AT HYDERA 

THE HON'BLE MR.J\JSTIOE V.NEELADRI RA 
VICE CHAIRIwq 

• 	' z4D 

THE H01,41  ELE MR.A.B.GORTHJ :MEMBER(A) 

AND 
THE FDN 1  ELE MR .T.CHNDnAEJQjAR REDDY 

MEMBZR(JtJ 

THE HON' BLE MR./.T.TIRU\TENGADMII.M(A) 

Dated: 	 -1993. 

/ ODEW-J-ZJWMEtTT 
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O.A.No. 

T.A.No. 

Ai\ted and Interim directions 
issuer 
Allow d. 

Disposd of with directioS 

Diissed, 	- 

Ditissed as withdrawn 

4missea for default. 

No order 




